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RA 10/2005‘(0Ax408/2003)wu1th-MA'188/2005
Mr. Gaurav Jaln, counsel for- appllcants.a

Heard the. learned counsel for the o
applicants. L

Learned counsel for the applicants
submits that-since the Writ Petition has

D, Gt been filed before the Hon’ble High against

s : the order passed by this. Hon’ble Tribunal, -

| this  Review "Application . has  become
infructuous. . - . . . W '

In view of the averments made by ‘the
learned counsel for: the appllcant, this
Review Appllcatlon is. dlsmlssed as hav1ng
become infructuous.. - - : ’

There is no need to pass order in MA
No. 188/2005 for condonation of delay in
filing the Review appllcatlon. The same is
also dismissed. - T
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